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PER:  CORAM  

This application seeks ‘out-of-turn’ disposal of customs appeal 

no. 85779 of 2023 of jurisdictional Commissioner of Customs (NS-
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II), Jawaharlal Nehru Customs House, Nhava Sheva against order1 of 

Commissioner of Customs (Appeals), Mumbai – II. 

2. Learned Counsel for the applicant submitted that the amount in 

dispute is below the threshold prescribed in the New Litigation 

Policy2 and, therefore, the appeal may be disposed off in short order. 

3. We have heard Learned Authorised Representative. 

4. With the consent of both sides, the appeal itself is taken up for 

disposal. 

5. Considering the amount involved in this dispute and the 

prescriptions in the New Litigation Policy supra, this appeal is 

dismissed without going into merits of the impugned order.  

(Dictated and Pronounced in Open Court) 

 

(AJAY SHARMA)  

Member (Judicial) 

(C J MATHEW)  

Member (Technical) 
  
 
*/as 

                                           
1 [order-in-appeal no. 242(DBK)/2023(JNCH)/Appeals dated 1st March 2023] 
2 [F. No. 390/Misc/30/ 2023-JC dated 2nd November 2023] 


